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INTRODUCTION. 

I, the Chairman of the Committee on Papers Laid on the Table of 
the House, having been authorised by the Committee to present the 
Report on their behalf, present the Fourth Report. 

2. As a result of examination of some papers laid on the Table 
of Lok Sabha during the Fourteenth and Fifteenth Sessions, the 
Committee have come to certain conclusions in regard to inordinate 
delay in laying of (i) Tariff Commission Reports; and (ii) Annual 
Reports and audited accounts of Agro-Industries Corporations set up 
in various States. 

3. The Committee heard the views of the representative of the 
Ministry of Law, Justice and Company Affairs on the interpretation 
of Secti2n 16 of the Tariff Commission Act, 1951 on the 10th May, 
1976. The Committee also took oral evidence of the representatives 
of the Ministry of Commerce and the Ministry of Chemicals and Fer-
tilizers regarding delay in processing and laying the Tariff Com-
mission Report on the price structure of l!ON (BETA OXY NAP-
THOIC) Acid on the 10th May, 1976. On the 21st July, 1976, the 
Committee rook evidence of the representatives of the Ministry of 
Agriculture and Irrigation in regard to the factors which were lead-
ing to delays in laying before Parliament the Reports of Agro-In-
dustries Corporations set up in various States. 

4. The Committee wish to express their thanks to the Ministries 
of Law, Justice and Company Affairs, Commerce, Chemicals and 
Fertilizers and Agriculture and Irrigation for furnishing information 
desired by the Committee. 

5. The Committee considered and adopted the Report at their sit-
tings held on the 29th September and 18th October, 1976. 

6. A statement giving summary of the recommendations/obser-
vations of the Committee is appended to the Report (Appendix VII). 

NEW DELm:; 
October 18, 1976. 
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CHAPTER I 

DELAY IN LAYING TARIFF COMMISSION REPORT 

Two Reports viz. (i) Tariff Commission Report (1974) on the 
Price Structure of BON (BETA OXY NAPHTHOIC) ACID and (li) 
Tariff Commission Report (1975) on the Fixation of Fair Selling 
Price of Antimony Metal were laid on the Table of Lok Sabha on 
the 20th January and 22nd January, 1976 respectively under sub-
section (2) of section 16 of the Tariff Commission Act, 1951. Simi-
larly a statement explaining the reasons for not laying before 
Parliament the Report of the Tariff Commission on the Price Struc-
ture of Industrial Alcohol was laid on the Table of Lok Sabba on the 
20th January, 1976 under proviso to sub-sectk>n (2) of Section 16 
of the said Act. 

1.2. Section 16 of the Tariff Commission Act, 1951 reads as under: 

"16. Action on Commission's report: (1) Upon receipt of a re-
port made to it by the Commission, the Central Govern-
ment may take such action as it considers fit in respect of 
any of the matters dealt with in the report. 

(2) A copy of every final report made to the Central Govern-
ment, together with a report of action taken thereon by 
the Central QQvernment under sub-section (1), shall be 
laid on the Table of Parliament within three months of 
the submission of the report to the Central Government 
if Parliament is then sitting, or, if Parliament is not then 
sitting within seven days of its reassembly. 

Provided that when the report cannot be so laid, statement 
explaining the reasons thereof shall be laid on the Table 
of Parliament." 

1.3. In the statement, giving reasons for the delay, laid along 
with the Report on BON ACID, it had inter atiabeen stated:-

"The Tariff Commission's report (1974) on the Price Struc-
ture of BON ACID was submitted on 24-8-1974 and was 
received in tbe Ministry of Petroleum and Chemicals on 
29-4-1975. 

•• •• • • 



2-

Normally, the practice is to lay the Report of the Tariff Com-
mission on the Table of the Houses together with the Gov-
ernment decision on the recommendations contained in the 
Report within three months of its receipt. There has 
been delay in laying the Report of the Tariff Commission 
on the Price Structure of BON ACID. As stated above, 
the Report was received in the Ministry of Petroleum and 
Chemicals on 29-4-1975 and it was felt that it .would be 
more appropriate to lay the Report on the Table Of. the 
House after taking Government decision thereon, which 
rook considerable time as it wa. to be considered in con-
sultation with various concerned Ministries/Departments 
from April to December, 1975. The Report and the Gov-
ernment decision thereon are accordingly now being laid." 

1.4. In the statement, giving reao;ons for the delay by the Minis-
try of Steel & Mines, laid along with the Report on the Fixation of 
Fair Selling Price of ANTIMONY METAL, it had been stated:-

"The Tariff Commission's Report on the Fair Selling Price of 
ANTIMONY was submitted by the Commi.s3ion on the 8th 
August, 1975 and in accordance with the sub-section (2) 
of section 16 of the Tariff Commission Act, 1951 (50 of 1951) 
this Report together with a report of action taken thereon 
should have been laid on the Table of Lok Sabha on or 
before the 12th January, 1976. This, however, rould not 
be done within the specified period as the examination 
of the Report involved certain general financial and other 
considerations irequiring consultation with other Minis-
tries." 

This examination in consultation with the concerned Minis-
tries took some time and has since been C<lmpleted. Hence 
the Government OTders on the Report could be issued only 
to-day, the 22nd January, 1976". 

1.5. In the statement, explaining reasons for not laying the Re-
port of the Tariff Commission on the Price Structure of Industrial 
Alcohol within the prescribed period by the then Ministry of Petro-
leum and Chemicals, laid on the Table of Lok Sabha on the 20tb 
.January, 1976, it had mtef' alia been stated; 

"The RepOTt will be laid on the Table of the House as soon 
as it is examined in full and decisions about all the recom-
mendations taken". 

1.6. The Committee noted that apart from the delay in laying the 
above Reports of Tariff Commission on the Table of Lok Sabha. 
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even the statement, explaining the reasons for not laying the Re-
ports within the period prescribed under sub-section (2) of Section" 
16 of the Tariff Commission Act, 1951, was not being laid as required 
under. proviso to sub-section (2) of Section 16 of the said Act. The' 
Q>mmittee felt that the said provisions of the Act were not being 
correctly interpreted by the various Ministries. 

1.7. In order to know the exact inteI'l>retation of the proviso to 
81lb-section (2) of Section 16 of the Tariff Commission Act, 1951, the 
.committee addressed the Ministry of Law, Justice and Company 
Affairs on the subject on the 25th February, 1976. The Ministry 
ant: their opinion on the 24th April, 1976 after being reminded on 
the 9th and 25th March, 1976. The Ministry inter aUa stated: 

"The question whether a provision in a statute is mandatory 
Or directory has to be determined on file basis of certain 
well recognised tests. Where no express provision is 
made in the statute that a failure to give effect to the 
direction will render the transaction null and void, courts 
would be inclined to hold that the provision is directory 
and not mandatory. Here, the statute does not contain 
any express provision that the report shall be disregarded 
or shall be treated as non-est if the direction contained 
in sub-section (2) of Section 16 of the Tari1f Commission 
Act, 1951 is not carried out Secondly, where the provi-
sion is procedural, courts would hold it to be directory. 
Thirdly, provisions as to time are not considered to have 
compulsory force unless there is a possibility of justice 
suffering from too rigid an application of the time limit. 
No such que,tion arises here. 

• • • • • • 
. " ... " " . it follows logically that it is not mandatory that the 

statement expbining the reasons for not laying rtle report 
on the Table of the House should be laid within three 
months of the submission of the Report to the Central 
Government. 

To have further clarification on the above point the Committee 
invited the Ministry of Law, Justice and Company Affairs for ora) 
;vidence. Inviting attention of the representative of the Ministry 
to a number of Reports which have to be laid before Parlipment 
in pursuance of the constitutional provisions, mz. Report of the 
Comptroller and Auditor General under Article 151; Report of the 
Finance Commission under Article 281; Report of tlte Commissioner 
for Scheduled Castes and Scheduled Tribes under Article 338; ~ 
-port of the Backward Classes Commission under Article MO. Report 



4 

of the Commtaaton for LiDguiaUc Minorities UDder Artide '35OB .. 
~ Report. of the U.P .s.C. under Article 323, the CcmQnt&:.' 
fee asked if it was not mandatory to lay those Reporte before Par-
Jtiment. The witness stated "when there is no provision in the 
statute that the effect of failure to do so will be such and web, it 
Will be considered as directory". In regard 1'0 those cases where 
the period within which the Rep.>rts should be laid before Parlia-
ment was stipulated, the witness stated: "Even if it is a directory 
provision, it does not mean that it need not be complied with, that' 
Ia not the intention". When specifically asked if the provisions of 
Section 16(2} of the Tariff Commission Act, 1951, were mandatol'l' 
Of directory, the witness stated" .... Where the main provision and 
proviso say that the report and the explanatory statement has to b8 
laid within three months, it would be adirectol"y provision". About 
the effect of such a provision, the witness stated, "Notwithstanding 
that the time has expired, I am entitled to place it before the H()use". 
Giving his interpretation of words "within three months" occurring 
in 8U~section (2) of Section 16 of the Act, the witness stated, "The' 
proviao does not compel me within three months. If I am not in a 
position, after three months I have to give reasons". 

1.8. Later in a written Note dated the 1st June, 1976 the Ministry 
of Law, Justice & Company Mairs, elucidating the position whether 
~e time-limit prescribed in sub-section (2) of Section 16 of the 
1.:ariff Commts!'ion Act, 1951 would also be applicable to the proviso 
JO the said sub-section (2), stated: 

, 
''In the written opinion recorded by this Ministry, before I 

was examined by the C<lmmittee, we had advised that the 
proviso to su~sectlon (2) of Section 16 aforesaid was also 
directory which means that the statement explaining the 
reasons need not be laid on the Table of the House strictIy 
within three months or seven days as the case may be. 
During my examination I stated that in our opinion it was 
never intended to convey that the report or the statement 
as the case may be need not be laid on the Table at all. 
We have stated that It need not be in the time speclfted 
but could be laid on the Table of the House within a re.-
IODable t1me. 

The q\lestion, apart from the legal position stated above, wbe-
,ther ,the.tatement,expIaining the reasons abould be IIPfi 

, . t.etw. the upiry of three months or .. van u,. u ,the 
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case may be appears debatable. The language .of the pI8-: 
Visa is not absolutely clear on the point. It is possible to . 
conceive of caSes where the Government is in a po:JiUOIl. 
to decide well within three months whether It will be 
possible to lay the report before the expiry of the period. 
of three months in which case it may be in a posiUon to 
furnish the explanation within the period of three. 
months. It is equally possible to conceive of cases where 
the Government may be hoping to be able to lay the 
report till the last moment of the period of three montha 
but for some reasons or other finds itself unable to do 10. 
In such cases *e explanation can only be furirlshed affer 
the expiry of the penod of three months. This latter pos-
sibility ia greater in the case Of re-assembly of ParHa-
ment, the period fixed in the statute being only seven days. 

The Chairman expressed his anxiety that our advice might 
be interpreted to mean that Government need not lay the 
report on the Table of the House at all. I.t was not the 
Intention of this Ministry to suggest that the report need 
not be laid on the Table of the House at all. Non-laying 
of the report does not affect the validity of the Ttlporl 
This is what is meant by saying that the proviso is direc-
tory". 

1.9. Since there was a gap of eight months (vide para 1.3) bet-
ween,the date (24th August, 1974) of submission of the Tariff Com-
mission Report (1974) on BON ACID and the date (29th April, 1975) 
of its receipt in the Ministry of Chemicals and Fertilizers (the then 
IDnJstry of Petroleum and Chemicals), the Committee desired to 
know the stages through which the Report submitted by the TarlJ! 
Cammlssion had passed. The Ministry of Chemicals and Fertilizers 
(the then Ministry of Petroleum and Chemicals) in their Note dated 
Ird March, 1976 stated: 

"The Administrative Ministry concerned with the workIng of 
the Tanff Commission is the Ministry of Commerce. We 
are not aware of the details of the procedures involved 
In processing of the Tariff Commission's Report by the 
Ministry of Commerce till it reaches the Ministry dealing 
with the commodity concerned. As far as we ~re aw~ 
the Tariff C()mmission submits its report to the Ministry 
ot Commerce and the Ministry of Commerce forwarda 
these Reports to the Ministry administratively concerned 
with the commodity". 
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na. l4iniatry of Commerce, on being addreued in the maUeE. 
replied OD the 18th March, 1976, that copies of the Tarift Cnmmjgioa 
Repo~ on BON ACID (1974) received from the Tari1f Cnmmiuion 
on the 28th August 1974, were 'unfortunately misplaced in the Mi-
JIistry along with some other papers and could be forwarded to 
the concerned Ministry of Chemiccls and Fertilizers (the then Mi-
&&istry of Petroleum and Chemicals) only on the 28th April. 1975, for 
taking action on the Report'. 

1.10. To seek further elaboration of the facts narrated above, the 
Committee invited the representatives of the Ministries of Commer-
ce and Chemicals & Fertilizers for evidence. 

1.11. About the general practice followed by the Ministry of Com-
merce Pl making references to the Tari1f Commission and for disposal 
of the Reports received from the Commission, the representative of 
the Ministry of Commerce, during the course of evidence, explained 
that the concerned administrative Ministry considered whethq a 
price ~quiry on a particular item was necessary and whether' that 
price inquiry should be done by Tariff Commission. The Tariff Com-
mission's inquiry Report had got a quasi-judicial type of a status. 
Whenever challenged in courts, Tariff Commission's Reports were 
LUlheld. Elucidating the point further, he stated that when the con-
cernecl. administrative Ministry requested the Ministry of Commerce 
to have such an inquiry made, the Commerce Ministry asked the 
Tariff Commission, which. was under their administrative charge, 
to make an inquiry. After"completion of the inquiry and finalisation 
of the Report, the Tariff Commission submitted copies of its Report 
to the Ministry of Commerce who in turn forwarded those copies 
tQ the concerned administrative Ministry, as soon as possible, for 
laking further action under Section 16(2) of the Tariff Commission 
Act, 1951. The witness also informed the Committee that the Tariff 
Comm{ssion sent its report by registered post to .the Secretary, Mi-
nistry . of Commerce, by name and the reports regarding price struc-
ture were treated as secret and all the copies received from the Tarlft 
Commission were sent to the concerned Ministry. 

1.12. Regarding misplacement of copies of the Tariff Commis-
sion's Report on Price Structure of BON ACID (1974) in the Minis-
try of Commerce, the representatlve of the Ministry stated that the 
28cket containing the five copies of the report got misplaced along 
9(ith other Governme,t papers. Explaining the position further 
the witness stated that after the report reached the table of Addi-
lonal ~tary. Ministry ()f Commerce, by a clerical error, it got 
lnside the almirah along with other papers. I'lt was kept there. All 
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&be 5 copIe8 were in tact. It wu in the aJmirah. It cot mIIplaced 
tbere. it did not go to the concerned section althouah it WIS marked 
10 be ~t to the Director". 

U3. Referring to the Report (1966) on BON ACID, submitted 
by the Commission onI31.3.1966 and laid on the Table of Lok. Sabha 
on 27.7.1973, the Committee asked the representative of the Minia-
try of Chemicals and Fertilizers to explain the reaaons for IUch an 
inordinate delay in laying that Report. In this connection 'the 
Committee also drew the attention of the representative of the Mi-
nistry to the statement made by the Minister of Commerce on 
1~1973 in response to a question of privilege raised on non-com-
pliance of the provi3ions of ~ction 16 (2) of the Tariff Commission 
Act, 1951 by the Government wherein the Minister had stated: 

"So, the Reports of the Commission deserve a consideration 
in dep!h. As you will find, the different reports sub plitt-
ed by the Commission pertaining to different Ministries .... 

I can only say that the provisions of the law could not be 
complied with and we are extremely sorry for that." 

1.14. Attention of the representative of the Ministry of Che-
micals and Fertilizers was also invited to the following statement 
made on 27.7.1973 by the then Minister of Petroleum and Chemi-
cals: 

"I quite see that there has been a very grave lapse on our 
part, and I sincerely apologise to this House for this. 
There is another item which is a very small item, namely 
BON ACID, about which nobody seems to have known 
anything, it has been cleanly forgotten. It is a small item. 
It is about 900 tonnes or something of that sort. Shri 
Madhu Limaye brought it to my notice. It had be<'Ome 
part of the archives as it were, and I have brought it out 
now. I am also decid:ng on this as soon as it is possible. 

In the meanwhile I have asked the Ministry to find out the 
person or persons who were respomi~le for this delay 
and I think that we shall be able to take some mea';!: es 
in this behalf." 

The witness informed the Committee that as a result of the 
inquiry, one of the officers who had retired by then was conveyed 
the di~leasure of the Government. In regard to the action taken 
by the Ministry in pursuance of the assurance given in th~ House 
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~ prey4t~ ~ecurrenceof IUcll -cues in future ~it was atated~ib::'~ a 
writWp N~: ... - --.. 

"An inquiry was made at various stages in regard to the in-
ordinate delay that took place in processing tlle Tam! 
Commission's Report on the fair selling price of BON 
ACID in the context of the assurance given in the Lok 

: Sabha on 27.7. 1973 by the then Minhter of Petroleum 
and Chemicals. On an enquiry it was noticed that an 
Under Secretary, who has retired from Government ser-
vice in Mid 1969 was guilty for the inordinate delay on 
account of negligence and irresponsibility. A notice of 
displeasure of Government was conveyed to the oftlcer 
concerned for the inordinate delay and remedial mea-
sures taken to be more careful in future to process the 
papers within the time scheduled." 

1.15. When the Committee pointed out that the delay in taking 
a decision on the recommendations of the Tariff Commission within 
the prescribed time limit could have led to speculation and other 
undesirable activities in the market, the witness explained the 
reasons for delay in taking a decision on BON ACID REPORT 
(1974) as follows: 

"As you are aware, Government did not accept the recom-
mendation of tlte Tariff Commission~ Thererore, there 
would have beeri no effect on the market one way or the 
other. It would .have been a different story jf Govern-
ment had in fact decided to accept iJte recommendation. 
Despite that, we have studied the trend of prices during 
these critieal years. You will recollect that they had 
recommended a dual price of Rs. 76 for Atul and Rs. 27. 
for Arnar Dye. At that time Atul price was Rs. 60 an. 
so they would have benefited. In the other case, it was 
marginally higher at Rs. 30. We have followed the prices 
during the subsequent years. The price has since dropp-
ed from Rs. 45 at the beginning of 1975 and is now rulinl 
at Rs. 40. This is because the price of the material 
which they are importing has fallen." 

A statement furnished by the Ministry 01. Chemicals and FeI'-
tiUzers showing the monthwise eX-W>.Jr!t.c; price of BON ACID ·as 
would have ruled, had the recommendations of the Tariff Commi<;.. 
sion been accepted and the ex-works prices which actually prevailei 
in respect of the two manufacturers of the product is at Appendix I. 
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-,: ,J.~ne·c..,miUee" tIult tIie MinIstry Of ~,Justiee ua 
~y AJfain took about nvo months time in giving their ejplnloi. 
,~ .... Ll) sought Ity the Lok Sabba Seforetariat for thetue ~ 
~ Gommittee on the interpretation of Section 16(%) of the TatUI 
('emmissioa Act, 195L While the Committee accept the regret ex-
preaed' Ity the Ministry they trust that such a long delay in reply-
iug a commupiration from a Parliamentary Committee will 'not 
take place in future. 

1.17. Tbe Committee aeed hardly stress that the purpose, maiulJ 
.the examination of delay aspect of the papers laid on the Table 01 
the House and to act as a watch", bl behalf of the Rouse, for 
which the Committee has been coastitated is defeated if the infor· 
.. tioa in that ~ntext asked for by the Committee is not supplied 
Ja time. In order to achieve the objective and to see tbat smooth 
wwkiag of the Committee does DOt safter, the Committee recom-
mead that the Government might consider issuing instructions that 
tile eaaunuaieatioas received on behalf of the Parliamentary Com-
mittees should be attended to on top priority 'basis and the inform .. 
tieD 8Ikecl for therein supplied with the least possible delay. In c .... 
it is not possible to furnish the required Information In time lUI lD-
terim reply may be sent to the Secretariat of tbe Committee. 

1.11. The Committee note the opinion tendered by the Minish7 
of Law, Justice and Company Mairs and the arguments pat fo .... 
ward by the rt1)resentative of the Ministry that the provWons eI. 
Sedion 16(%) of the Tarift Commission A.d, 1951, were only ~ 
and in case the Government was not able to lay the Report or ... 
explanatory statement within a period of three months, tbey ('ould 
lay it on the Table of the House after expiry of the period of three 
IIIOIIth McalUe no penalty had been provided in the Act for IatIare 
to do 80. The Committee, however, are of the opinion tbat under 
Section "(I) of the Tariff Commis!Jion Act, 1951 it is obliaatory 011 
dae part of the Govemment to lay either the Report or the expla. 
natory memorandum givinc reallGn!J for delay on the Table'" tIM 
Boase within three months of submission of the Report by tbe Tariff 
CounBiuion. 

1.19. The Committee note that the Report of Tarill Commisslo • 
... die Price Strudure of BON ACID (1,.,4) WM received ha the 
.... try of Commer~e on the 29th August, 1174, and It was forward-
ed .. adion to the then concerned Ministry of Petroleum and Cbe-
~ .. _ dae 28th April, 1175, i.e. after the lapse of eight months' 
ttme. In view of the secret nature of the ~!'Ort, its importance In-
voIvinC ftnandal impfieationll and the fad tbat the Ministry of 
Commerce had simply to forwartl the eopies of the Report to ... 
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....... MiDlatr, acdoD, the Committee.. very. IIUIdl eon-
cened for tile baordiDate deIa,. OIl the part of the Milaktry of Cam-
merce. The Committee He also not .. tided with the reMOIIS put 
forth by the MiDWry of CoauDefte. They sunest that the aIM may 
be lDv_tipted thorouP1,. fOl' neeeu&ry.etioa. The,. also aua-t 
that the proeeclure for the haDd£uc of similar reports needs to be-
atreamliDed so that I1ICh lapses do not occur lD future. 

1.20. The Committee note that the said Report of the Tariff 
Commission On BON ACID was received in the then Ministry of 
Petroleum and Chemieals On the 29th April, 19'15, and as per pro-
vlalons contained lD Seetion 18(2) of the Tariff Commission Aet, 
1'51, Government should have laid either the Report together with 
• Report of tbe action taken thereon or the statement explaining 
the reallOns for not layin, the Report on the Ta~e of the B~ 
within three months of its receipt i.e. during the Monsoon Session 
held from %1.7.1975 to 7.8.1975. However, the Ministry of Petroleum 
and Chemieala took eight months in addition to the period of eight 
months already taken by the Ministry of Commerce, in processing 
and takin, a decision on the Report. From the statement furBished 
by the Ministry of Chemirals and Fertilizers (Appendix I) it is ob-
served that the ex-work.'! price of BON ACID manufactured . b,. 
Atul Products Ltd. ruled low as compared to the priee recommend-
ed by the Tariff Commi!lsion wherea ... price in respect of Amar Dye 
Chemir.als Ltd. product ruled quite high in eomparison to the price 
auggested by the Tariff Commission. The Committee are of the 
opinion that this needs to be investigated in view of the fact that 
the decision on tbe Tariff 'Commission Report (1966) relation to 
BON ,ACID lWls also delayed 

1.21. The Committee have noted that by an act of P_ament 
viz. Tariff Commission (Repeal) Act, 1976, the Tarift Commission 
has been abolished. The Committee, however, feel that necessary 
lesson will be taken from this case and in future all effort<. win be 
made to lay on the Table reports, etc., within the prescribed period. 
Also the reports which neect consideration by the Government will 
receive timely attention and Government's decision will be laid be-
fore the Parliament within the stipulated period. 

1.2z' The Committee are constrained to observe that inspite of 
statement of the Minister of Petroleum and Chemicals in the House 
on the 27th July, 1973, in regard to the delay in the processinE of 
Tariff Commission's Report on the Price strueture of the same pro-
duct (BON ACID) and the assuranee given by the Ministry that 
remedial measures have been taken to be more eareful in future 
(vide para 1.1.), the position has not ehanged. 
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1.%3. The Committee would like to re.-emphasise that it is im-
perative that the papers which are laid before the Parliament are 
complete in themselves and that they are laid immediately after 
they become available. The Committee feel that no useful purpose 
will be served if the papers are unduly delaYed and laid on the 
Table when they had lost their utility. They hope that necessary 
instruetions would be issued by Government to all the Ministries/ 
Departments in this regard. 

1802 LS-3 



CBAPTERD 

DELAY IN LAYING THE ANNUAL REPORTS AND AUDITED 
ACCOUNTS OF THE AGRO-lNDUSTRIES CORPORATIONS 

UNDER THE COMPANIES ACT, 1956. 

The Annual Report for 1972-73 of West Bengal Agro-Industries 
Corporation Limited, Calcutta, cont'aining also the audited accounts 
and comments of C. & A.G. was laid on the Table of Lok Sabha 
on the 28th July, 1975 under the provisions of Section 619A(I) of 
the Companies Act, 1956. No statement giving reasons for delay in 
laying the report was laid on the Table. 

2.2. On being asked about the reasons for not laying the report 
earlier the Ministry of Agriculture and Irrigation (Department of 
Agriculture) on 17.11.1~5 stated: 

"Although the Annual General Meeting for the year 1972-73 
was held on 19.12.1973, the said meeting was adjourned 
for consideration of audited accounts and reports thereon 
at a subsequent date since the appointment of the Statutory 
auditors was not made by that time by the Department of 
Company Affairs, Government of India. The statu1x>ry 
auditor was appointed sometime in the month of Febru-
ary, 1974. As sOOn as the audit Q.f accounts for the year 
1972-73 was completed by the statutory auditor and by 
the Comptroller and Auditor General of India sometime 
in the month of December, 1974, the audited accounts 
alongwith the report was placed before the shareholders 
for adoption at the adjourned meeting held on 21.12.1974. 
The copies of the annual report were received by the 
Government of India, on 4-7-1975 for being placed on the 
Table of both the Houses of Parliament." 

2.3. In the case of delay in laying the Annual Report of the 
Madhya Pradesh Agro-Industries Corporation Limited for 1972-73 
the Ministry inter' alia stated: 

"The State Agro-Industries Corporations have been consti-
tuted under the Indian Companies Act, 1956, and are 
primarily State Gove~ent Undertakings in which the 
Central Government holds equity shares upto a maximum 
of 50 per cent. The Annual Reports of the Corporations 
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are prepared in English and Hindi versions after the 
Annual General Meeting of the share-holders is held. In 
case of the Madhya Pradesh Agro-Industries Corporation 
Limited, the Annual General Meeting of the share-hold-
ers was held on 16-3-1974. Thereafter, the Corporation 
took some time in printing and translating the English ver-
sion of the report into Hindi version. The Report was 
in fact received in this Ministry during the last week of 
May, 1975." 

2.4. The State Agro-Industries Corporations have been set up 
in almost all the States. A statement showing the States in which 
Agro-Industries Corporations have been set up and necessary par-
ticulars regarding laying of their Annual Reports on the Table 
during the years 1974, 1975 and upto 2nd September, 1976 are at 
Appendix n. It is seen therefrom that out of the 17 Agro-Indus-
tries Corporations, the Annual Reports of only 6 Corporations have 
been laid on the Table of Lok Sabha pertaining to the periods upto 
the end of 1974-75. While no Annual Report in respect of Assam 
and Orissa State Agro-Industries Corporations has so far been laid 
on the Table, reports oi many other Corporations are in arrears for 
a number of years. On an enquiry, the Ministry stated that Agro-
Industries Corporations were established in Assam and Orissa on 
25.1.1967 and 7.2.1968 respectively. 

2.5. The Committee note from the information furnished by the 
Ministry that the Central Government as on 31.3.1976 had contri-
buted about Rs. 28 crores to the Agro-Industries Corporations by 
way of equity participation to the extent of 49 per cent in some 
cases and 50 per cent. in some other cases (See Appendix nl). 

2.6. In a note furnished to the Com~ittee by the Ministry of 
Agriculture and Irrigation, it has been stated: 

"The reports of all the State Agro-Industries Corporations in-
cluding the Agro-Industries Corporations in the States of 
Assam and Orissa are required to be laid on the Tables 
of both Houses of Parliament under section 619A of the 
Companies Act, 1956." 

2.7. For laying of reports of (;Qvernment Companies the Com-
mittee had in para 4.16 of the Second Report rec;)mmended as un-
der:-

''The Committee, therefore, recommend that as in the case of 
the Reports of the Autonomous Organisations, Reports of 
Government Companies should also be laid within 9 
months of the close of the accounting year. The Com-
mittee further recommend that where it is nol ~ssible 
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tor the Government to lay the Report of any Company 
witbin that -periOd they should 1.ay ontbe Table a state-
ment explaining the reasons for not laying the Reports 
within 30 days from the expiry of the period of 9 months 
and if the House is not in Session at that time. the state-
ment should be laid on the Table within seven days 
of re-assembly of the How;e. However, to give some 
more time to the Government to lay the Reports of the 
Government Companies pertaining to the periods upto 
the end of 1974-75 which were in arrears, the Committee 
recommend that these Reports along with the delay state-
ments should be laid on the Table by 31st December, 
1976 Reports for the year 1975-76 and subsequent years 
should be laid on the Table wit~n 9 months of the close 
of the accounting year." 

2.8. During evidence before the Committee, the representative of 
the Ministry of Agriculture and Irrigation stated that in the case 
of 5 Agro-Industries Corporations, there was a gross delay in lay-
ing the Reports. Andhra Pradesh had got to place reports for 3 
years, Assam for 8 years, Bihar for 3 years, Orissa for 7 years and 
Punjab for 3 years. These Corporations were very bad defaulters. 

2.9. When asked whether the Corporations had placed their 
reports before their own Legislative Assemblies, the witness 
replied: 

"No, because they have not prepared their accounts. It is not 
a case where the audit has not been done, or th~ transla-
tion has not been 'done. The accounts .for the first years 
themselves have not been prepared; and if they are not 
prepared, it will be difficult to appoint auditors for any 
subsequent year, because the auditors will ask whether 
the accounts for the earlier years had been audited. That 
has not been done. I wanted to know the reel problem 
with the Corporations. I feel that there is no reason why 
the work should be so totally neglected. I found that their 
own accounts wings were very badly set up. They do not 
know where to begin". The witness added, "Fundamentally 
the problem lay in the weakness of the organisational 
structure of these five Corporations." 

2.10. Explaining the reasons why reports of certain Corporations 
w., Assam and Orissa have not at all been laid on the Table of 
Lok Sabha and why reports of many other Corporations are in 
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arrears, the Ministry of Agriculture and Irrigation in their written 
reply have, inter alia, stated : 

"The preparation of Annual Reports and AClCOuots of some of 
these Corporations, in the initial stages were unduly 
delayed on account of various reasons, like lack of inter-
nal control and unsa~actory maintenance of accounts, 
delay in the nomination of statutory auditors, delay in 
holding of the Board Meeting and General Meeting of the 
Corporation and the delay in the receipt of the comments 
of Comptroller and Auditor-General. 

The accounts of the subsequent years could not be taken 
up by these Corporations. as the auditors for the subse-
quent years would be nominated only after the adoption 
of the report of the previous year. 

Apart from the delay in the preparation and adoption 
of Annual Report, these Corporations take a long time to 
translate and print these Reports into English and Hindi. 
The Corporations in the States of Kerala, Assam, Orissa 
and Maharashtra have not facilities for the translation of 
the Reports into Hindi. On account of these factors there 
has been delay in laying of these Reports. 

In the case of Assam Agro, the Annual Reports for 
the years 1967-68, 68-69, 69-70 and 1970-71 have been 
adopted on 9-12-1969, 2-2-1972, 29-12-1973 and 10-6-1975 
respectively. The Corporation could not fUI:.nish Hindi 
version of the Reports SO far. The comments of Comp-
troller and Auditor-General also have not been made 
available for the years 1969-70 and 1970-71. Hence these 
Reports could not be laid so far on the Table of both 
the Houses of Parliament. The Corporation have 
been requested to expedite the finalisation of all the He-
port5 pending so far and furnish the same to this Depart-
ment for laying the same. 

In the case of Orissa Agro, the Account~ of the Corpo-
ration for the years 1968-69 and 1969-7JO only have been 
adopted so far. The Corporation furnished 50 copies of 
English Report during the third week of May, 1976. These 
Reports could not, however, be laid as Hindi version of 
the same has not been forwarded 80 far. The Corporation 

) t7ide its letter dated 8th July, IB76 has regretted the delay. 
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The main reason advanced by some of the Corporations 
like Bihar, is that there has been delay in the nomination 
of statutory auditonJ by the Department of Company 
Mairs. The GUjarat Agro Industries Corporation has 
stated as follows : 

'If the appointment of auditors is made latest by the 
close of the financial year for which appointment is to 
be made, it becomes possible to finalise accounts and 
bold annual general meeting within the stipulated 
period'. For the financial year 1974-75, the letter re-
garding the appointment for auditors was received by 
us on 31st July, 1975, i.e., after 4 months of the close 
of the year. It would be appreciated that for carrying 
out audit of the Corporation along with branches. it 
would require at least 2.-3 months. Also the Statutory 
Auditors would have to adjust their audit programme 
and it may not be possible for the aUditOrs to com-
mence audit, immediately on receipt of the appointment 
letter. After accounts are audited'. the same have to be 
circulated to the Directors at least 10 days before the 
Board Meeting. After this, 21 days' clear notice is re-
quired to be given for holding the Annual General 
Meeting .... ' 

Ministry of Agriculture and Irrigation took up the 
matter of some of the State Agros which have fallen in 
arrears by more' than 3 years with the Department of 
Company AftainJ and a suggestion was made to nominate 
the statutory auditors for a period of three years to enable 
these Corporations to clear the entire backlog of arrears 
within a period of 6 months to 12 months. The Depart-
ment of Company Affairs did not accept this suggestion. 

However, the delay in the finalisation of accounts is 
mainly on account of the delay in the preparation of 
accounts and failure to take expeditious steps to adopt 
these accounts and print the reports in English and Hinai 
by the defaulting Agros." 

2.11. On the question of their not agreeing to the suggestion of 
the Ministry of Agriculture and Irrigation for appointment of statu-
tory auditors for a period of three years, the Department of Com-
pany Mairs. in a written note furnished to the Committee on 7-10-
1976. inter alia, stated : 
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The Comptroller and Auditor General took the view 

that a firm of auditors was recommended by him for 
appointment for the subsequent year on the basis of its 
satisfactory performance in respect ot the audit of the 
accounts of the previous year. Moreover, it was also felt 
by the C&AG that the opportunity to get the best avail-
able person to audit the accounts ot a Government com-
pany, would be lost, if an auditor was allowed to audit 
all the accounts presented in a particular period. He was 
accordingly averse on principle to advise the appointment 
or re-appointment of auditors for more than one year at a 
time in a Government company. However, in order to 
eliminate the arrears, he agreed to initiate action for 
appointment of auditors for the subsequent year, as soon 
as the accounts were audited by the statutory auditors, 
for the preceding year and a certified copy thereof was 
made available to him, that is, without waiting for the 
Accountant General to complete hi'S audit. The C&AG 
observed that by this process, if repeated in succession, 
a Government company could hold a series of meetings 
of shareholders and present its accounts making it. possi-
ble for it to clear 3 or 4 years' accounts within a period of 
one year. It was, therefore, finally decided after full 
consideration, to give a fair trial to the aforesaid sug-
gestions of the C&AG. This decision, together with the 
observations in this regard made by the C&AG were 
circulated to all the Regional Directors/Registrars of 
Companies (our Regional Offi.ces throughout India) for 
the information of all concerned, specially the defaulting 
companies. " 

2.12. When asked during evidence whether the period of 7 or 8 
years was not sufficient to set things right in the Agro-Industries 
Corporations, the representative of the Ministry stated that for one 
or two years the Government of India thought that putting their 
Directors on these Boards would have the desired effect. But, the 
witness agreed, if at that stage a little more stringent view had been 
taken, the Government could have brought them in line. The 
witness added that is why now the Ministry had told the Agros 
that there would be no more release from the Centre till they fina-
lised their accounts. That was where it would pinch them. Subse-
quently a copy of the letter (at Appendix IV) was furnished to 
tlie Committee, which was addressed' by the Minister of Agriculture 
and Irrigation to the Chief Ministers of various States in which it 
had been stated : 
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"'!be Government of India would, therefore, nQt be in a p0si-
tion to COIlIlder any proposal for release of funds towards 
share capital contribution to your Agro-Industries Corpo-
ration unless it fulfils all the statutory requirements in 
regard to annual accounts and annual reports." 

. The MinIJtry', representative informed the Committee that Govern-
meI1t win give all the necessary technical assistance to the Corpora-
tions to help them to bring their aecoUllts up-to-date. If necessary, 
the Corporations could employ commercial people, but after tlult, 
the Mlniatry would show no leniency whatsoever, because, after all, 
they mould know the position in their own interests. Otherwise, 
they would not be able to take corrective steps. Now they just did 
DOt know whether they were in the red or making profits. 

2.13. Section 619A(l) of the Companies Act, 1956 provides as 
under·: 

"619A (1) Where the Central Government is a member 
of a Government company, the Central Government shall 
cause an annual report on the working and affairs of that 
company to be-

(8) prepared within three months of Its annual general 
meeting before which the audit report is placed under 
lUb-section (5) of section 619; and 

(b) as lOOn as may be after such preparation, laid before 
both Houaes, of Parliament together with a copy of 
the audit report and any comments upon, or supple-
ment to the audit report, made by the Comptroller 
and Auditor-General of India." 

2.14. On being enquired whether the three Directors nominated 
by the Central Government had emphasised on the Agro-Industries 
Corporations for compliance with the said provisions of the Act, the 
representative of the Min.istry stated that there was evidence to 
tlhow that the Directors who attended the meetings had been pres-
sing, on the Agro-tndustrles Corporations to finalise their accounts. 

2.15. Drawing the attention of the witness to the Ministry's letter 
dated the 8th July, 1976, wherein it bad been stated that the annual 

,report of the Orissa Agro-Industries Corporation for the year 1970-71 
was under print and the accounts tor the year 1971-72 onwards 

. bad Dot beeo finaUsed, the Committee enquired bow the MtnIstry 
could aecount for the presence of Directors there and had they not 
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failed to fulfil the statutory obligation. The witness oplaiaecl: 

• 

"That the three Directors were not able to attend the ... ta 
ings all the time because of their other duti.. Eve 
when all the three Directors had attended the meetiap 
and pressed for compliance with the said provisioftl of 
the Act. they were still in a minority. Aa a matter of 
fact, the functioning of the Government of India', Direc-
tors could not be as effective as it should hav. been 
because they were having hardly any time to attend the 
meetings of toose Corporations." 

The witness further added : 
"There is also another problem. There are 17 Agro-InclUstriee 

Corporations. 51 oftlc:ers have to be nominated; and we 
cannot go below a certain level; otherwise they will not 
be able to pull their weight with those Corporations. The 
level of the officers to be nomjnated is that of Joint Secre-
taries and Directors. In all, in the four departments 
under the Ministry of Agriculture, we have got about 15 
Joint Secretaries and a few Directors. Some technical 
ot1icers are also being oominated. The q\lelltton whether 
we can have any other system of participation by the 
Government of India is also taken up for ~view. If we 
nominate officers Who have got other duties, there will be 
clash. If a board meeting is fixed, as is usually the eate, 
at a far off place. they are not able to attend them, 
because they may have to attend other meetings which 
may be equally important or even more important ...... . 
The officer nominated on the Assam Agro will have to 
spend 5 to 6 days if he has to attend one board meetillg. 
It may not be possible for a Joint Secretary, fncharg. of 
a full desk to be away for that period." 

2.16. A written note furnished by the Ministry subsequently 
giving the information regarding the attendance of Cent;rpi GoVer8-
ment Directors in the Board Meetings o( the 14 Agro-Indultriet 
Corporations for the years 1971-73 is at Appendix V. Informatian 
has not been furnished in respect of 3 Agro-Induatrie& CorporatiOlll 
in Gujarat, Jammu and Kashmir and Orissa, and complete iaforma-
tion in regard to Assam Corporation has not been given 

2.17. On the question of nomination of Government Directors, 
the representative of the Ministry info~. the Committee at. the 
time of evidence. that Government were reviewing the questioa of 
Domination of Go\'emment Directors in order to make them more 
1802 LS-4 
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effective. The witness further added that the Director appointei 
QQa Corporation sDould be able to attend the meetingB regularly 
,~ should have some training in the taak he was exPf!Cted to per-
!orin. 'Unless he was told about the objectives of the Corporations, 
~.~ 'tbiDgs he had to look to and report back to the Government, he 
,~iJht not be that effective. Every time before he went to attend 
,a meeting, he should take the advice of the division which was deal-
.~ with the Agros. The witne8s felt that unless there was briefing 
of that kind before they took up those duties, possibly their effectiv-
ness would be limited. 

2.18. On being asked to state the main purp.)se and the objec-
Uws for the setting up of Agro-Induatries Corporations in various .sta. tbe representative of the Ministry stated: 

"The Moad objective of the Government of India in thinking 
of the Agro-Industries C01'p.)rationa was that they felt the 
need for support to agriculture by way of improved 
machinery implements, processing equipment and such 
other aWed activities for agriculture which are not 
strictly agriculture. These they felt should be taken care 
of by an institution and not by Government." 

:I. Ii. Accordin. to a subsequent note furnished to the Com-
Mittee, the principal objectives of these Corporations. are. inter 
CIliG, as under:-

(1) To manufacture, "produce and distribute different inputs 
including agricultural machinery and implements, ferti-
lizel'l, seeds, pesticides, etc. 

(it) To provide different types of agricultural equipment on 
cu.tom hi" basis to the needy farmers Who cannot 
afford such eqUipment and to organise servicing, repair 
and overhauling/of equipment of farmers. 

(itt) To pl'Olllote industries having a bearing on production 
and supply of food and food products. 

(iv) To provide technical guidance to farmers and persons 
concerned with the Agro-Indultries. 

The above objectives are enshrined ~n the Articles of Associa-
tions of the various Agro-Industries Corporations. 

2.20. 'rhe .tatement showing equity participation by the Central 
Government in setting up of 17 Agro-Industries Corporations is 
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at Appendix ill. When asked, during evidence, about U. ra~ 
behind this varying percentage of partiCipation, the MiDiatry's ... 
presentative stated: . 

"The ·idea was that the Central Government should have a 
controlling share in the conduct of business of the Cor-
porations though not in the strict lep} seDIe. The 
Government of India wanted the Corporations to func:· 
tion in a manner in which the broad objectives for which 
they were set up could be fulfilled. In the initial .. 
it was 49 per cent and later on it wu raised to 50 "per 
cent depending on the States as to how much they ccNM 
afford .............. The whole idea was "that the a.v.. 
emment of India would ba of sufficient ftnancial support 
to the Corporations." 

2.21. As on 31-3-1976 the Central Government bad contributed 
about Rs. 28 CfOl'e5 by way of equity capital to theM ~Indu. 
tries Corporations. 

2.22. Asked whether any general review of the working of the 
Agro..Industries COfllOrationa had been made, when the Central 
Government had contributed about Ra. 28 crores by way of equity 
capital, to see whether these monies were spent for the objectlv .. 
for which these Corporations were set up and whether theM hu,. 
funds were accounted for, the representative of the Ministry .. ~ 
that the Government of India Directors were meant not only -. 
protect and safeguard the interest of the Government of India but 
also to ensure that the Corporations performed broadly within the 
broad objectives for which the Government of India had a.isted 
in the setting up of these Corporations. 

2.23. The witness was of the view that the CorporatiODl w-. 
mainly indulging in trading activities which was not reaJiy one ot 
their main objectives. If any item was in short Rlpply, .ay fertW· 
zers or pump sets, they bought them and sold them to get a little 
Commission. That was not the real objective of the Corporations 
which were expected to interest themselves in the kind of indus-
trial Rlpport for agrieulture in making lmplementl, agricultural 
machinery, processing equipmellt etc. The wlm.. added that 
they were now taking a l"e'View as to whether the Corporations 
were gomg in the right direction and if not what they should do 
from the Centre. 

2:24. On being asked whether any review of the Reports RIb-
mitted by Agro-Induatries Corporationa wu made by the M.inimy 
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and ~ported to Parliament, the witness stated that they had not 
bMIl making ~parate review on receipt of the annual report. 
Tbeythought t it was a requirement which .had come up only 
nooN after the ond Report of the Cvmmittee on Papers laid on 
the Table which said that while lay:ng the Report of a Government 
C'?11lpany before Parliament, the concerned Ministry should also lay 
altmgwith the Report a Review on the working of that Company. 

2.25. Referring to the reasons given for delay in laying the 
RqorW of W.t Bengal and Madhya Pradesh the Committee asked 
whether the period of 9 months recommended by the Committee 
w .. conaidered .hort, if it was short the Ministry should have been 
approached and the time got increased. The representative of the 
~try. of Agriculture and Irrigation. during evidenc~, stated: 

" 

"I would agree that the period of 9 months now given from 
the time of the completion of the financial year is suffi-
cient. 1 went into it myself to see whether, if every 
thing worked effiCiently, this was too short a period. 1 
wanted to know the stages involved and what would be 
the time necessary. I have found that this 9 months 
period is not too short, It is sufficient if steps are taken 
in time at every stage." 

.': ,'2.2f. The Mini.try of Agriculture and Irrigation furnished to thE' 
ColDSDlttee a time bound programme (Appendix VI) worked out by 
the Mint.try for betng follOWed by the Agro-Indus;ries Corporations 
'-.uure that they do not fall into arrears, 

. ,2.27. Annual Report and~udited accounts for 1974-75 of Himachal 
Prad •• h Agro-Industries Corporation were laid on the Table on 
3rd May, 1976. but comments of the Comptroller and Auditor 
QeM'raI, required to be laid along with the Report under section 

,) ~, Itf tb& Companies Act. 1956. which reads Illi feUe"'a, Wert" not 

'4ttft) 
................................................... 
(.6) 'AI •• "d;tor ,for-aid .haJJ 'ubrnit • MI'Q' of his end" 
MpOrt to tb. Cnmp'I'G'u... • .. tl IUttft'M Selle.... ef I ... a .11. MaU u% e the rish' M ••• u .. ent upAi, Oi sappletneut, 
tQe ,udit ... port iR liy.h .ann .. III lie .. ,., ttI_ fit. 

~ • ny .""h .8l1UiiChts UfNJli 01 sappieMCftt ks, tiE audit 
aport 'be)) .,. pi,,*, "''''re tb. enDup) pnew ••• tiDg 
t)I tM ... panr at the .me time anll i .. tM Wine m ...... 
aa t.a .... Iii' .. ,ert:" 
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2.28. On being asked about the reasons for not laying the co~i 

Of ~troller and Auditor General, the Ministry of Agriculture 
and Irrigation (Department of Agriculture) have on 30-7-1976 stated~ 

. 'The Annual General Meeting of the Corporation was held on 
24-3-1976 and in the said meeting the comments of Compt-
rolle!" and Auditor General were not circulated. It W88 
informed informally by the Corporation that the com-
ments of Comptroller and Auditor-General could not be 
cB-cuJ.ated as the same had not been received. After ap-
proval of the accounts in the meeting, the copies of the 
report without the comments of Comptroller and Auditor 
General were forwarded to this Department for laying." 

The accounts of the Corporation were thus approved in the al).l 
nual general meeting of the Corporation without the COIIlIMnta of 
the Comptroller and Auditor-General. The Committee aW noht 
from the comments of the Comptroller and Audito~neral fur-
nished to them by the Ministry later on 30-7·1976 that the date Oft 
which the concerned Accountant-Gerieral had siiDed the com· 
ments were missing. 

2.29. The Annual Reports of Haoryana and Tamil Nadu AfrO" 
Industries Corporations were laid on the Table of Lok Sabha on 
16-8-).976. There was a delay of 5 months in ease of Haryana an~ 
8 rr.ontbs in case of Tamil Nadu Corporation in laying the Annuat 
Reports. But no statement giving reasons for delay fn laying the 
Reports were laid in both the eases. -2.30. The Committee are eooeeraed to ..... that die .u.a.J 
&e,art 01 the WNt BeapI Apo-IDd_tries CMpentioa LN., 
for the ,ear 1t7Z-73 ... laid on the Table riI. Lok ............ 
as 28-7·1175. Beprd.iag the re .. ODS for dela, Ia "yiac the ......,. 
it· was revealed from the Ministry of Agriculture'" lniptloll 
(Deputmeat of Agrkulture, communication dated 17-11-11'15 that 
the statutory auditors were appointed by the DepartmeDt of Com· 
... , Atrairs 10 JDODths after the ca.e of the ftnandal y-.r. Tbe 
81,1dited IICCOWlts aIoDgwith the audit report were placed before tbe 
ahareboIcien for .doption oa !l-lZ-II74, the eopIe. of tbe .....u& 
report were reeeived by the Governmeat of India on 4-7-1175, i.e., 
after a lapse of about 7 mont .... 

Z.Sl. 'fte C---;ttee farther note that the awllted aeeoata 
aIeqwitIa the IIIMItt report of Madhya Pradesh Apo-IJuhutrJe. 
CwporMiea Ltd., for the ,ear 1172-73 were adopted ia the ...... 
1802 LS-5. 
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.eneral meeting held on 16-3.-1174. But the annual repon was suit-
",ltted to the MInistry of Agriculture and Irrigation durin, the 
Srd week of May, lW15, i.e., after about 14 months of the annual 
leneral meeting while under section 619A(I) of the Companies Act, 
1116, the annual report is required to be prepared within 3 months 
of the ,eneral meetin, and lald before both Houses of Parliament 
las SOGq all may be after it is prepared. 

I.n. The CommIttee nete with eoncern the faUure OIl the part 
., the Aero-Industries Corporations to finalise their aceounts and 
lay the Annual Reports OD the Table of Lok Sabha. Out of the 17 
Cerporadoa.. the Annual Reports of only 6 Corporations have been 
laid OIl the Table of Lok Sabha pertalninl( to the periods upto 1174-
'IS. Whtle the Corporations in Andhra Pradesh, Bihar and Punjab 
"ue ID more arrears of ftnallsln~ their accounts and eo1U8qDently 
there wa. undue delay In laying their Annual Reports, In rase of 
Aaam and OrIssa Coroorations no Annual Report had been laid on 
the Table of Lok Sabha 50 far. 

2.33. The Committee also ftnd that the delay in the finalisadon of 
aceount. is mainly because of the late preparation of a~nts and 
faDure to take expeditious steps to adopt these attount.. The Com.-
mittee are eonat1'alned to o~rve that though the ~counts of the 
Apo-Iadustrles Corporation. had been in arrears for a number of 
yean, 110 aerIoua view of that wa" taken and no attempt wa.s made 
to bring the aCCOUDts uptodate. The Committee SUI .. t that the 
Central Government Khould take effective steps to remedy the 
lltuadon. The ColDJlllttee note that • time bonnd pro,ramme for 
a1Wit of aceouat. etc .. of 1 months from the close of the year. lias 
__ been worked out by the Ministry for being fonowed by tlle 
~dustrlea· Corporations to ensuft that they do nnt fall Into 
arrears. The Committee hope that this Pl"OKl'amJDe will he strictly 
adhered to. 

2.M. The Committee note that ODe of the main real.HlS advanced 
by some of the Corporations for delay in ftaalisatlon of accounts is 
that theft has heen delay in the nomination of statutory auditors 
by the Department of Company Affairs. The Committee also note 
that the Department of Company Affairs was not agreeable to the 
llua-lion .r the Ministry of A«riculture and Irription to appoint 
stMutory auditors for a period of three years, which the latter felt 
would enable tile Agro-Indostries CorporatiOllS to deu their 
arrears of attOunts. However, in view of the l'e8SOas liven It)' tIae 
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Department of Compauy Main, qlloted in para Z.ll, for not agree-
iae to the appointment of auditors for more than one year at a time, 
the Committee feel that the ooune of action sugested by the 
C. and A.G. for appointment of statutOry auditors in ~ase of de--
faulting Govel'lUllellt rompanies in order' to enable them to clnr 
their arrears of a~eounts should be given a fair trial. The Committee 
trust that the Ministry of A~mlture and Irriptlon would ea5UM 
that the defaulting A.,-o Industries Corporations do their best to 
avail themselves of tbe relaxation tmld.. by the C and A.G. aDd 
elear the arrears of attOUnts within the time limit ~ended by 
the Committee in para 2.48.. The Committee also trust that the 
Department of Company AftaiN would see that the appointment of 
auditors is expedited and tbe flnalisation of aeeounts not delayed on 
this aecount. 

%.35. The Committee note that the Ministry have not been able 
to fumish any infonnation regardinl( attendanee of the Central Gov-
ernment Dlreetors at the Board meetln~ of thrf'e Agro-lndustrIM 
Comoratlons and 'comnlete information has not bet!n !(iven In reo-
prd to Auam AllI"O-lndustrie!l Corporation Thf' Committee al~ 
note with concem that out of m meefinj(S of th .. 13 Al(rn.lndulltr~ 
Corporations, for whieh information bas 'been fumished. only III 
meetln~ were attended hv Central Govemment Diredors. whleh 
mean. that as many a. lZS meetln!!!! have not heen attended by any 
of the DIrectors of the Central Govt"mment. And what i. more 
~rhfn~ h that .n .. of 119 meet .... l(!'I only four meetinl(s were 
atteaded hv the full eompiement of .. 11 the three Oircctor" noml. 
nated to the res~tive AI!rO-Tndllstrie!l Boards. Thi .. onlv show!! 
:the insuffirLmt .. areo that "',,' heen taken to see whether the hinds 
.. ontributed hy the Central Govel'1lment to the.. .. Corporations have 
heen utiliAed for the ohjedlv~ for wh;"'h theille Corpot'ation!l were 
set up and whether these funds have been aeeounted for properly. 

2.31. The Committee note that in !lOme C8Sl'l1 'lame offir .. r wa!1 

"GIIlinated as direetor on as many a!l 3, .. or C'Vf'n 5 ACro.lndu!ltrie!l 
Cornoratiens and rontrary to the statement of the repre!lentative 
nf the Ministry, many of the directon were below the level of Jolnt 
~ andDWecton. ",.. Committee feco1 that no useful n1lr· 
pose ean be set"Ved 1ty nomi"atinc the same dftctor!l on a nwnlM!r 
nf CorDOr1ltions. They would like that dir«tor!l nominlded by the 
Central Go.entment on -eaeh of th ... Cnmoratif'fts llhould have. a!l 
far as poMi1tle; neeessary experti~ helpful fnr the efficient workfnc 
of tIaese Corporations and that IItep".h"..ld be taken to ensure th .. lr 
....,.Iar attendBMe at the Board meetmj(S. Government directors 
.... ..,. bnportant ..... to play on such Corporatiou. They have 
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hot only to ad as wateh-dog of the Central Government, they have 
.Iso to euide the Corporations in their fundiODin&' on the basis of 
their experienee and 'position. 'ftte Govel'lUDellt .direetors are also 
supposed to provide Iiasion between the Central GovernlDellt and 
the Corporations. 'l1le diflindties faeed by the Corporations must be 
brought by the directors to the notice of their superiors in the 
Ministry and net'essary solution shoUld be found. 

2.37. The Committee regret that the Government ef -belia .... ~ 
tors on the Boards of Apo-lndusCries Corperaticms ave faiW to 
dlsehal'le the duties expeded of them. The Committee .....-t that 
the dl~tors appointed by the Central Govel'DJDeDt on .uch c... 
porations should be made aware of their responsthilities and for .y 
fallure on their part they should be held responsible for that. WJ.a 
the Central Government have contributed a substantial amount to 
the tettin, up of Agro-Industries Corporation, the ComIIllttee are 
of the view that the Central Diredors, in addition to pnerat -des, 
should spec:iflully be given the responsibility of looidai Into the 
finandal state of Afro-Industries Corporations and suaestine ..... 
for the timely preparation of Kcount and Reports and their sub-
mission to the Central Government. 

2.38. The Committee feel that ~he question of nomiaation of 
Government diredon needs to be reviewed in order to make diem 
more effective. The Committee are also of the view that the Gev-
ernment di~tors should have lome trainiftc in the tuk they are 
expected to perform. Unleu1they are told about the objeetiv_ of 
the Corporation, the thinp they have to look to and report back to 
the Government, their elediveness will be limited. 

2.39. The Committee allft with the view of the represeatative 
of the Ministry that tbe heat way of ptting thines dooe from the 
Corporations is to link them up with the release of Central GoverD-
ment funds. The Committee note that .. D.O. letter (Appendix W) 
has now been sent by the Minister of Alricnlture and Irription to 
the Chief Ministers of certain States to the elled that olea the 
Annual Reports of the Corporations are broqht uptCMlate aad laid 
In both Houses of Parliament, Central Government will not _ in 
.. position to relase funds towards share capital eoatrltution of tile 
defaulting Corporations. 'ftte Committee feel that .un1e8s tile IUIII1UII 
aceounis are prepared and suhmitted to the Goverameat, the 00.-
emment of India would have no means of satisfyincthem.elftlS 
that the bqe funds released hy them are beirti atllised in (Ui tkt 
enee of the objectives for which these Corporations hav'e heea .. 
up. The Committee hope that the Central GoverDlBellt ............ 
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farther funds oaly when the Agro-Indastries Corporations hy 
bl'OUl'ht their accounts upto-date and they are satisfied that the pro-
\isions of tbe Companies Act. 1956. relatin,. pnt''t'ularly, to acrounts 
and placine of AnDuai Reports before Parl;ament have been fuU, 
complied with. 

%.40. The Committe~ are Nncerned to note that ill "pit. of the 
fact that these Apo-lDdustries Corporations have been workin. for 
the last 8 to 11 yean, M stllt~ by the repl'e!lefttath'e 0( the Miniatry, 
"they just do not know whether they are in the rt!d or makinlf 
proftts." While these Corporations were mainly indul«inlf in tradlBtr 
activities which were not reaUy one of their main objet-tlves, no 
review of their workiDe was undertaken by the Govem .... nt of 
India with a view to evaluate wh1ther tbe huge sum." inusted hy 
them in the Corporations were being put to the UIIe for which tbe, 
were inteadeci and whether the workiag of these Corporations .... 
quired any corrective steps. 

%,41. Durin, evidence on 11·7·1976 the Committee were informed 
that "we (Government) are now undertakio, a revit-w as to whether 
the Corporations are ,oinc in the right direction and If not what 
we should do from the Centre." The CommiUee flnd from the 
review furnished to the Committee by the Ministry on 11-10-117. 
that the Corporations have recently realised that it would be very 
diflieult for them to give better physical and ftaancial performance 
oaly with the traditional activities like custom hiriq, aervic:ina. 
tracliag etc. Therefore, the CorporatiolUl are 5witc'Jaing over to 
the Dew eDterprises. Some of the . Corporation. have already 
entered into manuf.c:turing and producin, of diJferent items ,eo 
quired by the farmers. Some others are contemplatin, to enter 
into the field of manufacturing the agricultural implemenl8. The 
Committee trust that in future the Central Government would take 
adequate measures to monitor the a('tivities of these Corporations 
in the riPt direction. 

z.u. TIle Committee DOte that the Ministry of ~ric:uJture anel 
Irrication was not making a separate review on rece" of the annual 
report of the Acro-Industries Corporations. The Committee feel 
tbat bad the Government been maida, reviews on the working of 
tbe Corporations on receipt of their annual repertll. DUlny thin,. 
would haYe -traichteaed and that Ministry would not have faced 
the praent sitation. 

z.a. The CollUDittee reiterate the ret'Oaunenciatioa contained in 
pan t..18 of their Second Report and urges IIpoD the Government 
that while laying the Report of an ~.Iadustry Corporation be· 
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fore Parliament the Ministry should also lay aloogwitla the Bepert 
a review on the working of that Corporation. 

2.44. The Committee note that one of the main reasons why no 
Report was laid 80 far in respect of the two Agro-Industries Corpo-
rations of Assam and Orissa was the inabirty of these Corporations 
to furnish the Hindi veniens of tbe Reports. While the Report of 
Au,.. Apoo-lndustriBtl Corporation for the year 1970..71 was adopted 
on 10-1-1975, the Corporation could not fnmisb the Hindi vrnion 
of the Report so far. In case of Orissa AI{I'O-Industrie8 Corpora-
li •• , En,lish venion of Reports for tlte yea..,. 1918-&' and 111'-7' 
was fumiabed to the Ministry during May, 1976. But the Hindi 
"orsion of the lWDe bad not been forwarded so far. The Committee 
reiterate their recommendation made in para 1.11 of their Seeoad 
Keport that orcliaarily botb the Englisb and Hindi versions of tbe 
Keporta shoulcl be laid on the Table simultaneously. However, in 
exceptional cues, wbere it it; not pouible to lay botb the venions 
aimulcaneOWlly, tbe version which is ready may be laid witbout 
waiti", for the otber version and while laying only one version a 
statement sbould invariably be laid, explaining the reasons for not 
layin, the other version. In such cases tbe other version should be 
laid on the Table either in the same sess:on or at the most by the 
end of the next aeasion. 

2..&5. The Committee are happy (0 note tbat the Government of 
Uttar Pradesh have offered to undertake translation jobs into HIatH 
on payment .... is. They hope that in the meantime tbe States wbkh 
do not have facilitie. for translation of Reports into Hindi would 
avail of the facility of tra~"'ation offered by the Government of 
Uttar Pradesh. 

Z.46. The Committee would like tbe Corporatioas to consider the 
feasibility of Bettin, up their OWn Hindi cells so tbat it is pouible to 
prepare the Hindi version of Reports, accounts, etc. concurreatly with 
the English version thereof ill order that delay on account of thans-
lation and printin, of Hindi version is eliminated and the repert. 
etc., both in En,llsh and Hindi, are laid OIl the Tabl. simultaneously. 

2.'7. The CommitClee, after esamini.nc the reasons for und ... 
delay in the case of some Aero-Industries Corporations and particu. 
larl)' those of Aaam and Ori... wbere DO repol'ta bas heeD laid 80 

far. do Dot find any justification in prescribin, a diJIerent time limit 
for laying the Annual Reports and accounts of State Agro-Indus-
triea Corporations or other companies which are the jeint-ventares 
of the Central and State GovernmeDts. particularly wbea the same 



(.c~ors as speci&ecl in para 4..15 of the Second Report of tlte Com-
mittee apply to tile State Apo-Iodustries CorporatioDS wlao are alse 
Government Companies. 

2.48. The Committee, therefore, ncommeDd that as in lite c .. of 
Reports of other Gevenuneot Companies, the Reports 01 .\po. 
Induitries Corporations or other Companies which are the 1otat. 
ventures of the Central and State Govemmeots, should also be laid 
within 9 months of the close of the accounting year. The Committee 
further recommend tbat where it is not pouible for tile Government 
to lay the Report of any Company with_ that period they should 
lay on the Table a statement explaining thto rc'a~onl for not laying 
the Reports within 38 days from the expiry of the period of nine 
months and if the House is not in session at that time, the statement 
should be laid on the Table within seven days of ..e..ssembly of the 
Hoalle. However. to rive q)me more time to the Government to lay 
the Reports of the Agro-Indu,tl'ie!. Corporations and other joint. 
venture Government Companies pertaining to the periods upto 1.1'-
75 which were in arrears, a, also for the rear 1975·71, the Committee 
recommend that these reports alonpith the delay statements should 
be laid on the Table by the 31st March, 1977. Report" for the year 
1976·77 and subsequent years should be laid on the Table within Z 
months of the close of the accounting yMlr. The Committee trust that 
the Ministry of Agriculture and Irrigation and other administrative 
Ministries concerned with other jofnt-venture companies of the 
Government will take necessary step~ to implement the above re-
commendations of the Committee. 

2.49. The Committee noted that in the case of Himachal Pradesh 
Agro-Industr:es Corporation, the commenb of C. " A. G. were not 
laid alongwith the Annual Report for the year 197'-75, /Ill required 
under section 619A(1) of the Companie, Act, 1.58. From the tOlD-

ments of the C. " A. G. latet' fumished to the Committee b,. 
the Ministry on 30-7-1171. the Committee fur~r note that the 
date on which the concerned Accountant General had •• ned the 
comments were misainc. 

2.50. It was also noted tbat the Corporation ud not complied with 
the provisions of section 61'(5) of the said Act a. tile accounts of 
the Corporation were approved in the annual I'eneral meetilll' of 
the Corporation without the comments of the C . .k A. G. The Com-
mittee would like to point out that luch documents cannot be con.l-
dered to be complete. The Committee would therefore, like to 
emphasise that before placing lucb documents before P.rUament, 
the administrat;Ye Ministry should ensure that aU the fonnalitln 
had been gone into ill prepario&, a document and that it is complete 'n aU respects. 
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2.51. The Conunittee regret fhat neither statements giving reasons 
for delay nor reviews on the Corporation's Reports were laid hy the 
Ministry of Apiculture and Irrigation on tbe Table of Lok Sabha 
while laying the Annual Reports of Haryana and Tamil Nadu Agro-
Industries Corporation (or the year 1974-75 on l~lIn •. even (bough 
the Ministry's representative had promised during the evidenee 
before the Committee on 21-7-1976 and had stated: 

'I was told that it ha .. become necessll'Y to lay them on the 
Table only now, after the second report of the committee 
on Papers Laid which says that while laying the Report 
of the Government before Parliament, the concerned 
Administrative Ministry should also lay, alonewith the 
report, a review on the working of th"! company. So, I 
was thinking that this is a requirement which has come 
up only now. That a rev;ew should be made stands to 
reason because that is tbe only way they can find out how 
it had b~n (un:'(ioniug in the previous year.' 

2.52. The Committee trust that the Ministry would in future lay 
before Parliament the statement giving reasons for delay where 
necessary, and their review on the working of organisations while 
laying their reports etc. on the Table of both ,the Houses of Parlia-
ment. 



APPBlGlIX I 

(KU Paa 1'15 oftbe Itepart) 

s.......~ __ " ....... ~.tBONACID .. I~br.., 
Co .......... ."..."..w. 

Period MI',"''''' ~ LIIl. M/, ...... Dyta.. LIII. 

Sa-WCIb Sa-wocb Sa-WCIb Sa-WOIb 

/ 

PriOII ~ ...-whicb priceI zec:o- prica w!aida 
mmdcd ectIaIly atmencled :::Jed ~~ prcnUed ~~ft' .1- .. 
lim 1011 

I 2 3 4 S 

1-8-74 74'88 32'00 2,'63 30'00 

1+74 74' as 3&'00 a,'63 50'00 
1-10-74 74'28 32'00 25'63 35'00 

1-11-74 74'28 60'00 25'63 "'00 
1-12-74 ,. .. 74'28 60'00 2S'63 35-00 
I-I-Im 74'28 60'00 2,-63 3!1'00 
1-:1--75 74'28 60-00 2,'63 3S'00 
1-3-75 74'21 60'00 2,'63 3S'00 
1-4-75 74'28 60-00 2S'63 35'00 

I-S-" 74'28 60'00 26'63 40'00 
1+75 74'28 60'00 25'63 40"00 
1-7-75 74'28 60'00 2S'63 40'00 
1-8-7S 74'28 60'00 2S'63 40'00 

1+75 74'28 60'00 2S'63 40'00 
1-10-75 74'28 45'00 25'63 40'00 
1-1I-7S 74'28 4S'OO 2S'63 40'00 
I-Ia-'Ts 74'28 4,'00 2s'63 40"00 
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(ViM PIn 2· 4 of the Report) 

AIWIIIl ~ D/ S,.. Apo-l,.""".. CArJIor-- lIIi4 M ". TtIIIU D/ 1M &6ia 
"""'" 19740 1975 IIIId tIP to Z+1976 ""., &aiDrt 61,A D/"~ Act. 1956 

-----_ .. -----------------.----
s. NIIIIC 01 die SUIte 
No. 

Veer to which D_oflayiJlil 
report pcnaiJII 

---------------------------------------------
I 2 3 of 

(I) 1970-11 (i) 4-3-1974 
(ii) 1911-72 (ii) 4-3-1974 
(iU) 1912-73 (iii) :U-7-1915 
(iT) 1913-74 (iv) 19-1-1976 

2 Uttar PndIIh (i) 1912-73 (I) 25-11-1914 
(il) 1913-74 (ii) 25-7-1915 

(iii) 1914-15 (iii) 17-5-1976 

3 WCltBeapl (I) 1911-72 (i) 4-3-1974 
(ii) 1912-73 (ii) 28-7-1975 

4 RajllthaD • (i) 1912-73 (i) 8-.4-1974 
(ii) 1973-74 (ii) 29-7-1915 

(iii) '1914-'5 (iii) 8-3-1976 

(i) 1912-73 (I) 2-9-1914 
(Ii) 1913-74 (Ii) 30-7-1915 

(iii) 1914-75 (iii) 3-,-1976 
(Wltboal CIt 
AG'S canm-
emI) 

6 Xerala 1912-73 12-1-1976 

7 KIrUIIka • (I) 1912-73 (i) Z+1974 
(ii) 1913-74 (ii) 12-1-19'76 

8 QuI_ (i) 1912-73 (i) 22-7-1914 
(ii) 1913-74 (ii) 12-1-19'76 

, TamiJDl4u' (i) 1971-72 (I) 22-7-1914 
(Ii) 1912-73 (ii) 5-5-1975 

(iii) 1973-14 (iii) ~1-1976 

(11') 1974-75 01'> 16-8-19'76 
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1 2 3 4 

10 MWnIbtra {O 1973-73 (O __ 1-1974 
(ii) 197)-74 (ii) 1~"I97S 

(iii) 1974-7S (Ui) 14+1976 

II PuQjab 1971...,a a+1974 

12 a.,... . (i) year eQded (i) as-I1-1974 
)O+lm 

(ii) 197)-74 (iI) 11-1-1976 
(iii) 1974-75 (Ul) 16-8-1976 

13 Bihar (&) 1970-71 (1) al-I2-lm 
(ii) 1971-72 (li) 24-s-1976 

14 Aa4Iua PndeIh (I) 1970-71 (I) al-I2-lm 

, 
(1I) 1971-72 

(period eaded 
30+1972 

tli) U-,.I", 

IS lammaA~ (I) 1970-71 (I) :1I-12-lm 
(li) 1971-72 (ii) 17-5-1976 
(iii) 1972-73 (UI) 17-S-1976 

16 A-. (Set lIP 011 2S-I-1967) 

17 Oriua (Set lIP 011 7-2-1968) 
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APPENDIX IV 

(Vide Paru 2.12 and 2.39 of the Report) 

D.O. No. F. 5(6)/76-MY(II) 
New Delhi 

27th August. 1976 

I am lOrry to have to write to you on a matter which has 
caused the Government of India considerable embarassment and 
concern. nus is regarding the faIilure to place the Annual Report 
and Accounts of the Agro-Industries Corporation of your State, on 
the Table of the Houses of the Parliament as required under the 
Companies Act. These Corporations are Companies registered under 
the Companies Act and the Annual Report and Accounts are required 
to be laid (both the Hindi and English versions) on the Table of the 
House, within a period of 9 months from the close of the ftnancial 
year. ~ you must be aware, the Central Government's participa-
tion in your Agro-Industries Corporation is substantial and failure 
to ftnaliae the accounts immediately after the close of each financial 
year, makes it difficult for the Government of India to review the 
activities of the Corporation and satisfy themselves that the Corpo-
ration has been functioning in pursuance of the objectives for which 
it haa been set up. Failure to adhere to the time schedule laid down' 
in respect of flnalisation of the accounts and annual report and to lay 
them on the Table of the House, also attracts penal consequences 
under Section 168 and 210 of the Companies Act. I am enclosing 
herewith a note showing the years for which the annual reports and 
accounts of the Agro Industries Corporation of your State have not 
been finalised and laid on the Table of the House, as are required 
under the Statute. In the note, I am also indicating the number of 
occasions on which letters and telegrams have been sent by the 
Government of India to the State Government asking for the 
ftnalisation of these accounts and reports in time. I am afraid that 
despite of these reminders, there has not been adequate response on 
the part of the Agro Industries Corporation. 

Very recently, the Parliamentary Committee on Papers laid on 
the Table had a hearing to examine the delay in the laying of annual 
reports of the agro-Industries Corporations on the Table of the Houaes. 
The Committee was very critical of the delay and the failure on the 

38 
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part of the A.gro-Industries Corporatious in the matter. '!be Com-
mittee was also of the view that unless the annual accounts are 
prepared and submitted, the Government of India would have DO 

means of satisfying themselves that these monies are being uUliled 
in furtherance of the objectives for which these Corporations have 
been set up. The Committee, therefore, suggested that there should 
be no more releases of funds by the Government of India unleliS 
the defaulting Corporations have brought their aCl.'Ounts upto date 
and submitted their annual reports for placing ~ tb. Table of the 
Houses. The Government of India would, therefore, not be in a 
position to conmter any proposal for release af funds towards share 
capital contribution to your Agro Industries COl-poration, unleaa it 
fulfils all the statutory requiremenw in regard to annual accounts 
and annUal reports. 

I shall, therefore, request you to look into this case of unusual 
delay in submi~ reports and accounts by the Agro-Industries 
Corporation of your State and let us have a time lCbedule in which 
it is pro~ to ftnaliae the accounts and reports which are over-
due. 

Shri 
Chief Minister of 

Yours sincerely, 
Sd/

Minister (A & I) 

Assam, Andhra, Bihar, Orissa, Punjab, West Bengal, Kerala & 
J. & It. 
Encl. as above. 



APPENDIX V 

(Vi;N p.,. z· 16 oCtbe :Report) 

&tIIUrfImt """"",, '" tIIUItIltMeI 0/ CmIrtIl Dirw:IiIrI ;,. ,. lJotft M...". 0/ ,. 
A.rro ~ CorporIIIitnu for ,.. y.- 1971-7) 

1 Z 3 4 , 
I. IIlmaaI PrIdU 1971 , NO 

1972 8 Nil 
1973 , 4 ~ Director IIlUQded z McetiDp) 

Directon IIlUQded 2 meetlnp} 

a. TlIIlil NIdIi 1971 , z (ODe Director .ueQdcd in two 

1972 7 1 r~or IIltCQded ) 
1973 9 , One Dilector IReQded ill 1 meeriDa 

lAd two ill 0Qe mectiJII}. 

3· Har7Ina . 1971 3 z (Two Direetorl 8lUIIded ill z meetiDp~ 
1972 , , ~ Director IItUDdcd in z m~ 

meeunp. 
Tbree DizectorIIlteDdecI ill 1 IIIeItiQa 

1973 ' 4 3 (I Ditector att&Qded ill z mectillp. 
z DirectCIII .-did in 1 meetiJI&). 

4. ~ 1971 7 2 (I Director auCIIded ill z mceti .... ) 
1972 8 4 ~()Qc Director .neQded in 4 mectiIwI) 
1973 7 Ni. ,. ADdhn PrIdeIh 1971 ,I Z (I Director atlCQded in 2 meeti .. S 1973 8 , ~ """"" ""-"" ... -. 2 Dlreaon attcDded iD I meetiQl.) 

Direaon ItteQded ill 0Qe meetiDc) 
1973 7 3 I Direttor aneDdai 2 meetiIIp) 

2 DiJcctors attmded I meetiJII} 

6. AIIIIIl 1971 N.A. I ~I DirecuIr ataIded 1=. 1973 N.A. I I Director ataIded 1 . 
1973 N.A. 1 (I DirecuIr an~ I meetiJII) 

7· MIbInIIuze 1971 , 3 ~I ~ -.ted 2 meed ... ) 
z Directon Ittmded 1 meetiaa) 

1973 , a ~I Diredw ItteQded 2 meetiDp) 
1973 , 2 I Diredw.ueDded I ...... ) 

(2 Direclaft cteIIded I meetiIIIJ) 

----------- .. -
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J a J .. J 

•• 8IIIIIr . If7I 7 a (I Dbeaar -...lId I ....... : 
I .... bIIrMI). 

1971 6 a fl Dinclar ...... a .....u.> am , I I ..... iavaa.) 

t· .....,. ....... 19'71 J Jil~""'I=: a DiMtun ..... a IIIIIdIIIa 
19'71 , S U Diaec:ton ...... I ~ tDilNon ...... , I DInctor IlIeaded I IIIIIetiaI) 
1m .. a I Dircctcr ~ a -.lip>. 

10. V ... · . ..,1 II 6 {I Dbtctor IIIIDded J .....q.) 
(2 Direaon IlteDded J meedap) 

1972 7 S g Director IUCDded .. IIlceUp) 
Director\' enClld«l 1 mcetiIII> 

1m 6 , ~I Dirc:ctOr IltCI1dcd 2 mectillp) 
2 Directon MteIIdod 1 mcetiD&) 

II. ......... 1971 10 '(I Director lltGIded 5 meetlap) 
(2 DirectOR anendod 1 mcetiJll} 

1972 6 S (I Director attended J IIlcetiap~ 
(2 Directon ancaded 2 meetiJIII 

1973 6 .. (I Director Iltendod " meet1IIp) 

u. W_BcQpI 1911 6 S (I Director IIIeQded 3 mcetiJIII). 
(2 DlrcctOrl mended 2 lIWCtin&l~ 

19'72 7 7 (2 Direaon attended S mcednp 
(I D.reaor mended 2 meetlllP} 

1973 S .. (I DirectOr attended 2 meetsDp 
(2 Dircaon attended 2 meetiap 

I,. KcnIa 1911 7 3 (I Director attended 3 mcetinaa) 
19'72 7 

" ~I 
Drcctor lUCIlded • mcctinp) 

1913 10 • 1 Djl'ClCtor attended 3 mcctinp) 
(2 DircctOl'l auaadcd 1 meetillJ,) 

14· PaDjIb 1911 7 2 (I Dircttor attended :z meetiap) 
1912 • 2 (1 Director attended 2 meetinp) 
1973 S I (1 Director attended 1 mectin&> 
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APPBNDIX VB 

......., of Reeot.lmendOtiou/~ eoataiMd '" eM 
Report 

a No. BeIer .... 
• .-.No. 
01 the Report 

1 2 3 

1 '1.1· The C __ 1 
• U OIWlUttee note that the MlnJatry of 

Law, Justice and Company Afta1ra took about two 
months time in giving ,their opinion (vide para 
1.7) IOUght by the Lok Sabba Secretariat tor the 
use ot the Committee on the interpretation of 
Seetion 16 (2) of the TarU! CommiaIion Act, 1151. 
While -the Committee accept the reiret exPl'IIlSed 
by the Ministry they trust that .ueIl a lon, del., 
In replying a communication from a Parliament-
ary Committee will not take place in future. 

2. 1.17 The Committee need hardly IItreII that the 
~, mainly the examination of delay upect 
of the papers laid on the Table cd the House and 
to act as a wateh-dog on behalf of the HouN, for 
which the Committee baa been constituted Is d .. 
fated if the infonnation in that context ..ad 
,.. by the Committee is not ILlpplied in time. In 
order to achieve the objective and to see that 
smooth working of the Committee does not 8Uffer. 
the Committee I«01amend that the Govemment 
might eonsi.der iMUtng instructions that the CC¥n-
IDIIDicationa received on behalf of the Parlfamen-
tary Committees '.hould be attended to on top 
priority basis tUld the information uked for ther1l'-
ia .upplied with the leat pQIIfble delay. In cue 
it 18 not PQl8ible to turniab the required informa-
tion in time _ lnterim reply may be sent to tM 
Seeretariat of tile CommIttee. 

4t 
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t. 

J 

1.18 

3 

'nle Committee DOte the oplDloD teadered. by 
the KiDJstry of Law, JUItice ad Company Affairs 
and the 81'I'Jmenta put fen: wad by the represen-
tatiw of the Kinlstry 1hat the provJaiona of Sec-
UOIl 16 (2) of the Tariff CnmmtaMn Act, 1951. 
were QDly directory and in cue the Government 
wu not able to lay the Report or tbeI explanatory 
ata~ement within a period of three months, they 
could lay it on the Table of the HoUle after ex-
piry of the period of three months because no 
penalty bad been provided in the Act for failure 
to do so. The Committee. however, are of the 
opinion that under Section 16 (2) of the Tariff 
Co,mmission Act, 1951 it is obligatory on the part 
of the Government to lay either the Report or 
the explanatory memorandum giving reasons for 
delay on the Table of the House within three 
months of ~ubm.ission of the RePQrt by the TariJ! 
Commission. 

1.18 The Committee note that the Report of TariJf 
Commi8.'lion on the Price Structure of BON 
ACID (1974) was received in the Ministry of 
Commerce On the 29th August. 1974. and it was 
forwAl'ded for action to ~e then concerned Mini-
.try of Petroleum and Chemieals on the 29th 
April, 1975, i.e. after the lapse of eight months 
time. In view of the secret nature of the Report. 
its Importance involving financial implications 
and the fact that the Ministry of Commerce had 
limply tQ forward the copies of the Report to the 
eoncerned Ministry for action. the Committee are 
very much concerned for the inordinate delay on 
the part of the Ministry of Commerce. The Com-
mittee are also not satisfied with the reREODS put 
forth by the Ministry of Commerce. They suggest 
that the case may be investigated thorougbly 
for necessary action. They also suggest that the 
procedure for the handling of similar reports 
~ to be streamlined 80 that auch lapees do not 
ep:ur in future. 



1 

I. 1.20 

•• 1.21 

a 

The Committee DOte that the aid Bepon of 
tbe Tariff Commission on BON ACID wu receiv. 
ed in the then Ministry of Petroleum and. Cbem.i-
cal8 on the 29th April. 1975, and .. per provllioDa 
contained in Section 16 (2) of the Tari1f Comm,. 
... Act. 1951. Government abould bave lald 
either die Report tqgether With a Report of tbe 
action taken thereon 01' the stalcm.ent explainiDc 
the reasons for not laying the Report on the Table 
of the House within three months of ita receipt 
i.e. during the Monsoon Seaion held from 
21-7-1975 to 7-8-1975. However, the Ministry of 
Petroleum &: Chemicals took eight months in ad-
dition to the period of eight months already taken 
by the Ministry of Commerce. in processing aud 
taking a decision on the Report. From the state-
ment furnished by the Ministry of Chemicals and 
Fertilizers (Appendix I) it is observed that &be 
ex-works price of BON ACID manufactured by 
Atul Products Ltd. ruled low as compared to the 
price recommended by the Tariff CommlSllon 
whereas price in respect of Amar Dye ChemIcal. 
Ltd. product ruled quite bigh in comparison to 
the price suggested by the Tariff Commiastcm. 
The Committee are of the opinion that this needs 
to be investigated in view of the fact that the d. 
cision on the Tariff Commission Report (1968) 
relating to BON ACID was also delayed. 

The Committee have noted that by an Ad at 
Parliament w Tariff CommIssion (Repeal) Act, 
1976, the Tariff Commission ha" been aboll.hed. 
The Committee, howeve'1', feel that nee Jlary 
lesson will be taken from this ro!N! and tn future 
all efforts will be made to lay on the Table re-
PQrts, etc., within the prescribed period. A!so the 
reports which need consideration by the GoYem-
ment will receive timelf at4'.entlon and Govent,. 
ment'. decision will be laid befol"@ the ParUament 
within the stipulated period. 



1 "I -- -
" ., 

3 

,. ,- . ,- 1. J2 .- -" The CoDunittee are constrained to obeerve 
that in spite Of statement Glthe Minister of p~ 
Ieuin and Cbemicals in the Rouse OIl the 27th 
July, 1973, in regard to the delay in the processing 
of Tarift Commilsion's Report on the Price struc-
ture of the same product (BON ACID) and the 
assurance given by the MiDistry that remedial 
measures have been takea.to be more careful in 
future (vide para 1.14), the position bas nQt 
changed. 

I. 1.23 The Committee would like to re-emphasiR 
that it is imperative that the papers which are 
laid before the Parliament are complete in them~ 
selves and that they are laid immediately after 
they become available. The Committee feel that 
no useful purpose will be served if .the papers are 
unduly delayed and laid on the Table when they 
had lost their utility. Tbey hope that necessary 
instructions would be issued by Government. to 
all the Ministrie3fDepartments in this regard. 

t. 1.10 The Committee are concerned to note that 
!the Annual Report of the West Bengal Agro-In-
dustrifls. Corporation Ltd. for the year 1972-73 was 
laid on the Table of Lok Sabha as late as 28-7-
1975. Regarding the reuons f~ delay in laying 
the Report, It was revealed from the Ministry of 
Agriculture and Irrigation (Departlvent of Agri-
culture) communication datecl17-11-19'15 that the 
statutory auditors were appointed by lbe Depart-
ment of Company A1fairs 10 months after the 
clqge of the financial year. 'nle audited accounts 
alongwitb the audit report were placed before the 
shareholders for adoption on 21-12-1974 the coptes 
of the annual report were received by the Gov-
CDment of India on 4-7-1Q'l5, i.e., after a lapse 
ot about 7 montba. 

It. I.tl The Committee further note that the audited 
accounts alongwtth the audit report of Madhya 

-_.-------------------
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s .. , 

. Pradesh Agro-Jnduatries Corporation Ltd. for the 
.,ear 19720-73 were adopted in the annual general 
meeting held on. 16-3-1974. But the annual re-
port was submitted to the MJnistry of Agriculture 
and Irriga~ during the 3rd week of May, 1975, 
ie., after about 14 moDltba of the annual general 
meeting while under section 619A(1) of the Com-
panies Act, 1956, the annual report is required to 
be prepared within 3 months of the general meet-
ing and laid before both Houses of Parliament .. 
-.m as may be after it is prepared. 

U. 1.13 The Committee note with concern the failure 
on the part of the Agro-Industries Corporations to 
finalise their accounts a~ld lay the Annual Report. 
on the Table of Lok Sabha. Out of the 17 Corpo-
rations, the Annual Reports of only 6 Corpora-
tions have been laid on the Table of Lok Sabha 
pertaining to the periods upto 1974-75. While the 
Corporations in Andhra Pradesh, Bihar IUld Pun-
jab were in mOre arrears of finalising their 
accounts and consequently there was undue delay 
in laying their Annual Reports, in case of Assam 
and Orissa Corporations no Annual Report had 
been laid on the Table of Lok Sabha 30 far. 

11. 2.11 The Committee also ftnd that the delay in 
the flnaliaation of accounts is mainly because of 
the late preparation of accounts and failure to 
take expeditious steps ,to adopt these accounts. 
The Committee are constrained to observe that 
U1oagh.,. MCOunta of the 4gro Industries Cor-
po ... tioas had been lR at1'8f1' for a nwnber of 

. years, no NriollS view of that was taken and 
DO attempt wu made to bring the accounts up-
todate. The Committee supest that the CeIl-
Itral Government should take effective stepe to 
remedy the situation. The Commi~ note that 
a time bound programme for audit of aecountf 
etc., of 9 months from the close of the year. bas 
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• 
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now been worked. out by the MiDiItry for beiDa 
followed by the Agro-Induatriea Corporaticma to 
ensure that they do not fall into arrears. The 
Committee hope that this p!OgrUDJDe will be 
strictly adhered 10-

13. 2.34. The Committee note that one of the maiD 
reuona advanced by some Of the CorporaUona 
for delay in ftnaliaation of accounts is that then 
hu been delay in the nomination of statutory 
auditors by the Department of Company AIl-
airs. The Committee also note that the ~ 
ment of Company Affairs was not agreeable to 
tl-te suggestion of the Ministry of Agriculture 
and Inigation to appoint statutory auditors for 
a period of three years, which the latter felt 
would enable the Agro-Industries Corporationa 
to clear their arrears of accounts. However, in 
view of the reasons given by the Department 
of Company Affairs, quoted in para 2.11 for not 
agreeing to the appointment of auditors for 
more than one year at a time. the Committee 
feel that the course of action suggested by the 
C.&.A.G. for appointment of statutory audi-
tors in case of defaulting Government c0m-
panies in order to enable them to clear their arr-
ears of accounts should be given a fair trial. 
The Committee trust that the Ministry (\f Agri-
culture and Iniption would ensure that the ~ 
faulting Agro-Industries Corporations do theh 
best to avail themselves of the relaxation made 
by the C.&A.G. and clear the arrears of Rec-
ounts within the time limit recommended by 
the Committee in para 2.48. 'Ibe Committee al-. 
trust that the Department of Company Allain 
would see that the appointment of auditors til 
expedited and the t\na1lsaUon of aeeounta DOt 
delayed on this account. 

14. us. The Committee note that the Ministry haw 
not been able to fumish any information regard. 
ing .ttenclance of the Centnl Government 
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Directors at the Board meetings of three Agro-
Industries Corporations and complete iDfOl'JDa. 
tion has not been given in regard to Alum 
Agro-Industries Corp.>ration. The Committee 
also note with concern that out of 2+1 m.tinp 
of the 13 Agro-Industries Corporations, for 
which information baa been furn1abed, only 
119 meetings were attended by Celltral Gov-
ernment Directors, which means that u many .. 
125 meetings have not been attended by any 
of the Directors of the Central Government. 
And what is more surprising is that out of 119 
meetings only four meetings were attended by 
the full complement of aJI the three Directon 
nominated to the respective Agro-lndUJtriee 
Boards. This only shows the in.su1IIdent care 
that has been taken tu see whether 'the tundt. 
contributed by the Central Government to thde 
Corporations have been utilised for the object-
ives for which these Corporations wen aet ufo 
and whether these funds have been accounted 
for poperly. 

The Committee note that in lOme t'UCI arne 
officer was nominated as Director on u many 
as 3, 4 or even 5 Agro-Indu.trt.. Corporatiou 
and contrary to the statement of the repnsen-
tative of the MiDfItry, many of tM Directon 
were below the level of Joint SecretarIeI and 
Directors. The Committee feel that no useful 
purpo&e can be aerved by nominating the I8IDe" 

Diredon on a number of CorporatioDi. They 
would like that the Direc:ton nominated by Cen-
tral Government on each of the Corporatiou 
abould have, as far as poMble, n~ ex-
pet1:i8e helpful for the efBdent working of thee 
Corporations and that steps should be tHea to 
ensure thelr regular attendance at the Board 
meetings. Government Dtrecton have ftr/ tzn. 
portant role to play on such Corpora1JoDI. They 
bave not only to act 81 watch-clot of the CeA-

it' _ •• ____________ _ 



1 2 

16. 2.37. 

17. 2.38. 

48 
---_._- .. -

3 

tra! Government, they have also to guide the 
Corporations in their functioning on the basis of 
their experience and position. The Government 
directors are also supposed to provide liaison 
between the Central Government and the Cor-
porations. The difficulties facted by the Cor-
porations must to brought by the Directors to 
the notice of their superiors in the Ministry and 
necessary solution should be found. 

The Committee regret that the Government 
of India Directors on the Boards of Agro-In-
dustires Corporations have failed to discharge 
the duties expected of them. The Committee 
suggest that the directors appointed by the Cen-
tral Government on such Corporations should 
be made aware of their responsibilities and for 
any failure on their part they should be held 
responsible for that. When the Central Gov-
ernment have contributed a substantial am-
ount to the setting up of Agro-Industries Cor-
porations, the Committee are of the \iew that 
the Central Directors in addition to general du-
tie9, should specifically be given the responsi-
bility of looking into the financial state of Agro-
Industries Corporations and suggesting steps 
for the timely preparation of accounts and Re-
ports and their submission to the Central Gov-
ernment. 

/ The Committee feel that the question of no-
mination of Government Directors needs to be 
reviewed in order to make them more effective. 
The Committee are also of the view that the 
Government directors should have some train-
ing in the task they are expected to perform. , 
Unless they are t>:>ld about the objectives of the , 
Corporation, the things they have to look to and ", 
report back to the Government, their effective- ' 
ness will be limited. . 

.~ 
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The Committee agree with the view of the 
representative of the Ministry that the best way 
of getting things done from the Corporations is 
to link them up with the release of Central Gov-
ernment funds. The Committee note that a 
D.O. letter (Appendix IV) has noW been sent 
by the Minister of Agriculture and Irrigation 
to the Chief Ministers of certafn States to the 
effect that unless the Annual Reports of the 
Corporations are brought upto date and laid in 
both Houses of Parliament, Central Govern-
ment will not be in a positicn to release funds 
towards share capital contribution of the de-
faulting Corporations. The Committee feel that 
unless the annual accounts are prepared aQd 
submitted to the Government. the Government 
of India would have no means of satisfying 
themselves that the huge funds released by 
them are being utilised in furtherence of the 
objectives for which these Corporations have 
been set up. The Committee hope that the Cen-
tral Government would release further funds 
only when the Agro-Industries Corporations had 
brought their accounts upto-date and they are 
satisfied that the provisions of the Companies 
Act, 1956, relating, particularly, to accounts and 
placing of Annual Reports before Parliament 
have been fully complied with. 

The Committee are concerned to note that 
in spite of the fact that these Agro-Industries 
Corporations have been working for the la.'1t 8 
to 11 years, as stated by the representative of 
the Ministry, "they just do not know whether 
they are in the red or making profits". While 
these Corporations were mainly indulging in 
trading activities which wer~ not really one of 
their main objectives. no review of their work-
ing was undertaken by the Government ot 
India with a view to evaluate wh?ther the huge 
sums invested by them in the Corporations 
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were being put to the use for which they were 
intended and whether the working of these 
Corporations required any corrective steps. 

During evidence on 21-7-1976 the Committee 
were informed that "we (Government) are now 
undertaking a review as to whether the Corpo-
rations are going in the right direction and if 
not what we should do from the Centre." The 
Committee ftnd from the review furnished to 
the Committee by the Ministry on 12·10-1976 
that the Corporations have recently realised that 
it would be very difficult for them to give better 
physical and financial performance only with 
the traditional activities like custom hiring, ser-
vicing, trading etc. Therefore, the Corporations 
are switching over to the new enterprises. Some 
of the Corporations have already entered into 
manufacturing and producing of difterent items 
required by the farmers. Some others are con-
templating to enter into the field of manufactu-
ring the agricultural implements. The Com-
t;nitteetrust that in future the Central Govern· 
ment would take adequate measures to monitor 
the activities of these Corporations in the right 
direction. 

The Committee note that the Ministry of 
Agriculture and Irrigation was not making a 
separate review on receipt of the annual report 
of the -Agro-Industries Corporations. The Com-
mit~ feel that had the Government been 
making reviews on the working of the Corpora-
tions on receipt of their annual reports, many 
things would have straightened and the Ministry 
would not have faced the present situation. 

The Committee reiterate the recommenda-
tion contained in para 4.18 of their SecQnd Re-
port and urges upon the Government that while-
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laying the Report of an Agro-Industry Corpora-
tion before Parliament, the Ministry should also 
lay alongwith the Report a review on the work-
ing of that Corporation . 

The Committee note that one of the main 
reasons why no Report was laid so far in res-
pect of the two Agro-Industries Corporations of 
Assam and Orissa was the inability of these 
Corporations to furnish the Hindi versions of the 
Reports. While the Report of Assam Agro-In-
dustries Corporation for the year 1970-71 was 
adopted on 10-6-1975, the Corporation could not 
furnish the Hindi version of the Report so far . 
In case of Orissa Agro-InduStries Corporation, 
English version of Reports for the years 1968-69 
and 1969-70 was furnished to the Ministry during 
May, 1976. But the Hindi version of the same 
had not been forwarded so far. The Committee 
reiterate their recommendation made in para 
1.11 of their Second Report that ordinarily both 
the English and Hindi versions of the Reports 
should be laid on the Table simultaneously. 
However, in exceptional cases, where it is not 
possible to lay both the versions simultaneously, 
the version which is ready may be laid without 
waiting for the other version and while laying 
only one version a statement should invariably 
be laid, explaining the reasons for not laying 
the other version. In such cases the other ver-
sion should be laid on the Table either in the 
same session or at the most by the end of the 
next session. 

The Committee are happy to note that the 
Government of Uttar Pradesh have offered to 
undertake translation jobs into Hindi on pay-
ment basis. They hope that in the mean-time 
the States which do not have facilities for trans-
lation of Reports into Hindi would avail of the 
facility of translation offered by the Govern-
ment of Uttar Pradesh. 

----------- ---_._-----
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The Committee would like the Corporations 
to consider the feasibility of setting up their own 
Hindi cells so that it is possible to prepare the 
Hindi version of Reports, accounts, etc. concur-
rently with the English version thereof in order 
that delay on account of translation and prin-
ting of Hindi version is eliminated and the re-
ports etc., both in English and Hindi are laid on 
the Table simultaneously. 

The Committee, after examining the reasons 
for undue delay in the case of some Agro-In-
dustries Corporations and particularly those of 
Assam and Orissa where no report has been laid 
so far, do not ftnd any justification in prescrib-
ing a different time limit for laying the Annual 
Reports and accounts of State Agro-Industries 
Corporations or other companies which are the 
joint-ventures of the Central and State Gov-
ernments. particulal'ly when the same factors 
as specified in para 4.15 of the Second Report 
of the .Committee apply to the State Agro-In-
dustries Corporations who are also Govern-
ment Companies. 

The Committee, therefore, recommend that 
as in the case of Reports of other Government 
Companies, the Reports of Agro-Industries Cor-
porations or other Companies which are the 
joint-ventures of the Central and State Gov-
ernment" should also be laid within 9 months 
of the ~lose of the accounting year. The Com-
mittee further recommend that where it is not 
possible for the Government to lay the Report 
of any Company within thai period they should 
lay on the Table a statement explaining the rea-
sons for not laying the Reports within 30 days 
from the expiry of the period of nine months 
and if the House is not in session at that time .. 
the statement should be laid on the Table with-
in seven days of re-assembly of the House .. 

--_._------ ----_. - ------
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However, to give some more time to the Govern-
ment to lay the Reports of the Agro-Industries 
Corporations and other joint-vetture Govern-
ment Companies pertaining to the periods upto 
1974-75 which were in arrears, as also for the 
year 1975-76, the Committee recommend that 
these reports alongwith the delay statements 
should be laid on the Table by the 31st March~ 
1977. Reports for the year 1976-77 and subse-
quent years should be laid on the Table with-
in 9 months of the close of the accounting year. 
The Committee trust that the Ministry of Agri-
culture and Irrigation and other administrative 
Ministries concerned with other joint-venture 
companies of the Government will take necess-
ary steps to implement the above recommenda-
tions of the Committee. 

The Committee noted that in the case of 
Himachal Pradesh Agro-Industries Corpora-
tion, the comments of C.& A.G. were not laid 
alongwith the Annual Report for the year 1974-
75 as required under section 619A(1) of the Com-
panies Act, 1956. From the comments of the C. 
& A.G. later furnished to the Committee by the 
Ministry on 30-7-1976, the Committee turther 
note that the date on which the concerned Acc-
ountant General had signed the comments were 
missing. 

It was also noted that the Corporation had 
not complied with the provisions of section 619 
(5) of the said Act as the aroounts of the Cor-
poration were approved in the annual general 
meeting of the Corporation without the com-
ments of the C.& A.G. The Committee would 
like to point out that such documents cannot be 
considered to be complete. The Committee 
would therefore, like to emphasise that before 
placing such documents before Parliament, the 
administrative Ministry should ensure that aIr 
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the formalities had been gone into in preparing 
a document and that it is complete in all res-
pects. 

The Committee regret that neither statement. 
giving reasons for delay nor reviews on the Cor-
poration's Reports were laid by the Ministry of 
Agriculture and Irrigation on the Table of Lok 
Sabha while laying the ~nua1 Rep;>rts of 
Haryana and Tamil Nadu Agro-Industries Cor-
porations for the year 1974-75 on 16-8-1976, even 
'thougb .the Ministry's representative had pro-
mised during the evidence before the Committee 
on 21-7-1976 and had stated: 

'I was told that it has become necessary to lay 
them on the Table only now, after the second 
report of the Committee on Papers, Laid which 
says that while laying the Report of the Govern-
ment before Parliament, the concerned Adminis-
trative Ministry should also lay, along with the 
report, a review on the working of the company. 
So, I ,was thinking that this is a requirement 
which'has come up only now. That a review 
should be made stands to reason because that is 
the only way they can find out how it had been 
functioning in the previous year.' 

The Committee trust that the Ministry 
would in future lay before Parliament the state-
ment giving reasons for delay where necessary, 
and their review on the working of organisa-
tions while laying their reports etc. on the 
Table of both the Houses of Parliament. 

- ._--------------
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